In The Central Administrotive Trlbuna]
Calcut a Bench

MA.330 of 1009
" (OAVT6C 0f 10%6)

Fresent : Hon'ble Nr, D. Furkayastha, Judicial Nember

Hon'ble Nr. G.S. Maingi, Administrative'Member

Santosh Kr. Dutta
- VS -
S.E. Rai lway
For the Applicant Nr. A, Sarkaf, Advocste

For the Respondents: None

Heard on : 17-2-2CCC : Date of Crder : 17-2-20C0

CRDER

D. PUR AYASTHA, JN

Heard Ld. onocat@ for the appllcant We flqo that
th°re is & typegrarhical mistake in last line at para 1 of the

s

judgement dated 7-2-2000 where the date 17.6.1999 has been

recordecd in place of 2 2.1996. Judgementh¢correttédaccbrdingly

and the date 17.6.1999 should be readias 2.,2.1996. This order

will remain a$.a part of the earlier order dated 17.2,2000C,
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( GeS. Maingi ) ' ( D Furkayastha )
Member(A) ' Member(J)
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- In The Centrel Administrative Tribunal
Cialcutta Bench

MA.330 of 1990
(CA.160 of 1996)

Fresent : Hon'ble Mr. D, Purkayastha, Judicial Member

Hon'ble Mr, G,S, Maingi, Administrative Member

Santosh kr, Dutta
- VS -
S.E. Railway
v . For the Aprlicent ¢ Nr. N.C. Saha, Advocate
For the Respondents: Mr. S. Banerjee, Advocate

Hezrd on 7—2-2000 - Date of Ordeb : T=2=2CCC

ORDER

D. PURKAYASTHA, JM

The applicant retired as Deputy Commercial Manager(Cls ims),
S.E. Railway on 3(-11-1903 Just before one day of the retirement

. on- superannuatlon from the Offlce a charge sheet was issued to him

‘;”“on ?9.11 1965 on the ground of mis-conduct as alleged in the charge
sheet. Thereafter, the applicant approached this Tribunal by

:flllng this aprlication on 17.6.1999.
2. Respondents filed reply to the C.A.

;§J 3. Jt is noted that the inquiry officer has been aprointed
on 18.1.2000 and the inquiry officer has already started enquiry.
In view of the aforesaid circumstances,-we find thet it would not -
be aprropriste on our part to intervene in the proceeding which is
pending before the inquiry officer. Considering the facts.and

circumstances, we find that it would be appropriete to direct the
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resbondents to complete the disciplinary proceeding within four
months by passing final,drder by the disciplinary authority from
the date 6f,receipt of7this order. Inquiry officer should be
asked to submit the report within three months from the date of
receipt of the.order. On‘receipt_of the_ihquiry»report, the
disciplinary euthority should pass final order within one month.

We also direct thé aprlicant to co-operate with the inquiry officer
anc the diSciplinary'authdrity. It be mentioned here that if the
}applicant does not co~operate with the inquiry officer/disciplinary
authority, it wbu}d be open to them to hold énquiry erpate'and

on day-to-day basﬁs cons idering the hardship of the applicant.
Accordingly, both the OA and MA are‘diSposed of ,

‘ a
( GuS. Maingi )¢}°1\~Z«ﬁw ( B, Purkayast
Member (A) ‘ ' Member(J)
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